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Heard Mr, G.K. Bhattacharjee, 

learned COungOl for, the appUcant, 

Issu, notice to show cause 
as to OiY

, thaappljcatj0 shafl ot 

admjted. Returnabl, by four weeks, 

*18.0, issue notice t0 8hg I cause as to why interim order as 
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4010.2002 	
Present $ The Hon'bjeMr.K.K.$harma 

Administratjwe Member. 

The applica/tion is against the 

order dated 5.9.2002 transferring the 

applicant, Sr.OMO, Lumdingto Rangapara 

Notb in the same capacity. 

Heard Mr.G.K.8hattachayya, lean 

Sr. CounSel for the applicant and'also Mr 
$.Sarma, learned counsel appearing for the 

respondents. The respondents were ditea 

to show cause as to why interim order 

should not be granted vide earlier orr 

dated 20.9,2002.Mr.S.$arma wantd time 

to file XXittOR s**keut reply. r.G.K, 

Bhattacharyya, learned S, counsel, on 

the other and, prayed for interim order 

The applicant has been transferred on 
account of certain incidents that took 

place at Lumding- f the 

report dated 21..2002 by ORM/Lunding to 

c190, . N.F.Railuay, Maligaon (Annexure.'l). 

Mr.Bhattacharypa referrod to the reply 

of the rAp1ra4vthe EMS, Lumding to CMD, 

Maigaon disputhg the facts narrated by 

DRPI. 

Aifter hearinfthe learned &o sel for 

the parties, Iaof the view that ende 

of justice will bemat, if a direction is 

*esued to the applicant to make a repre 
• 	sentaion before the respondents xjjjhtx 

• Ous x months ften &ocordingly thepplioan 

is directed to submit a represention 

before the respondents within 10 days 

from the receipt of the order and i fe  
such reprasentationi8made, Lth.ra3pn 
dents are directed to dispose of the re-

pra*entation within one months from the 

receipt of the same. In the meantime the 

order dated 599.2002 is stayed in so far 

as the applicabt is concerned. 

The application is disposed of. No 
ofder as to Costs. 

embe 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI 	
' 

BENCH: GUWAHATI 

(An application under section 19 of the 	/ 

Q 	Acministrative Tribunal Act, 1985) 

0 . A NO.... ....................... 	cf 2002  

Dr. Anup Kumar Bhattac 1  

Son of Sri B.oy Prasad 

Bhattacharj ee, Senior 

Divisional Medical Officer, 

Divisional Railway Hospital, 

N.R. Railway, Lumding. 

ipplicant. 

-Vs - 

Union of India, 

Represented by the General 

Manager, N.F. Railway, 

Maligaon, Guwahati - 11. 

Chief Medical Director, 

N.F. Railway, Maligaon, 

Guwahati - 11. 

General Manager,CP) 

N.F. Railway, Maligaon, 

Guwahati - 11. 

Divisional Railway Manager 

N.F. Railway, Luinding, 

Dist. Nagaon. 
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Chief Medical 

Superintendent, Divisional 

Railway Hospital, Lumding, 

Dist. Nagaon. 

Dr. Bisheswar Basumatary, 

Assistant Divisional Medical 

Officer, Divisional Railway 

Hospital, Lunmding, 

Dist. Nagaon. 

Respondents 

1. PARTICULAR OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 

Letter No. E/283/III/130-Pt.XI(0) dated 

5.09.02 issued by Deputy Chief Personnel 

Officer/Ga. 	for 	Respondent 	No.3 

transferring and posting the applicant 

from Lumding to Rangapara North Hospital 

in the same capacity. 

Illegal and arbitrary actions of the 

authorities in transferring and posting 

the applicant under the dictat; 	of 

Respondent No.4 as adc/punishment 

in nature. 

2. 	JURISDICTION OF THE TRIBUNAL: 

The applicant:. declares that the subject 

matter of the order against which he wants 

redressal is within the jurisdiction of this 

Tribunal. 

r 



LIMITATION 

The appliôant further declares that the 

application is within the limitation prescribed 

under Section 21 of the Administration Tribunal 

Act, 1985. 

ThCTS OF THE CASE 

That the applicant begs to state that 

after completing his MBBS examination from Silchar 

Medical College, in the year 1978, he did his MD 

from Assani. Medical College, Dibrugarh in 1984. 

Thereafter, the applicant applied for and was 

appointed as an Assistant Medical Officer (ad-hoc) 

under the N.F. Railway against an existing vacancy 

and was posted at Central Hospital, Maligaon on 

February 1985. 

That, thereafter, on the basis of an 

Special Examination conducted by the UPSC for 

Indian Railways in the year 1985 the applicant was 

selected and appointed as Assistant Divisional 

Medical Officer (Junior' Scale) on July 1987 and was 

posted at Badarpur Railway Hospital under the N. F. 

Railway. Thereafter, the applicant was promoted to 

Senior Scale post of Divisional Medical Officer on 

31.12.91 	and 	then 	to 	the 	Junior 	Grade 

Administrative Grade post of Senior Divisional 

Medical Officer and was posted at Divisional 

Railway Hospital, Lumding on January, 1998. Since. 

the date of his joining service the applicant has 

3 
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been carrying out his duties sincerely and to the 

best of his abilities and there was no occasion 

when any adverse was ever communicated to him. 

That the applicant begs to state that in 

December 2001 he sought for 5 days casual leave 

from 4.12.01 and on being sanctioned by the 

Respondent No.4, the applicant proceeded to his 

native place with his family. However, he fell sick 

on 8th  December 2001 and could not rejoin his duties 

in time, and accordingly he telephonically informed 

this fact to his controlling officer. After 

rejoining his duties on 13.12.01 the applicant 

applied for regularization of his sick period but 

nothing happened. Thereafter, the applicant was 

served with a show cause notice vide letter 

No.2/1/LM/Hospital dated 10.5.2002 asking him as to 

why disciplinary action should not be taken against 

him for not performing his duties from 10.12.2001 

to 12.12.2001 and further accepting the salary 

without getting the period of absence regularized. 

Accordingly, 	the 	applicant 	submitted 	his 

explanation but no order was passed. The applicant 

further states that thereafter the Respondent No.4 

took an exception and started harassing the 

applicant on one pretext or another. 

That the applicant begs to state that on 

17.6.2002, there was an accident between a motor 

trolley and a goods train between Dihakho and Mupa 
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station in Lumding - Badarpur metre section and one 

RPSF jawan of 27 years lost his life in the 

the RPSF 

men who were in the hospital at that time got 

agitated and assaulted the Engineering Construction 

Staff admitted in the hospital. During this chaotic 

situation one Mr. Subal Chandra Deyof Construction 

Lepartment abused and assaulted the applicant. 

Later on in a meeting between the officials it was 

decided not to lodge any FIR against the assailant 

but to proceed departmentally against the 

assailant. Accordingly, the applicant filed a 

written complaint before the Respondent No.5 who 

forwarded the same to Respondent No.4 vide his 

letter No. U/SS/LM/15 dated 18.6.2002. 

5. 	That the applicant begs to state that on 

21.6.2002 the Respondent No.4 instead of taking 

action against the assailant wrote a letter LM/CON- 

• 2 (SECRET) dated 21.6.2002 to Respondent No.2 

narrating the incident of 17.6.2002 and further 

making wild, malicious and reckless statement 

against the applicant and further recommending that 

the applicant be transferred and relieved out of 

the division as top most priority. In the said 

letter among others the Respondent No.4 also 

alleged that the applicant had been referring 

• Railway Staff to outside private doctors and that 

it was suspected that he was making money in the 
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process. The letter further stated that the 

presence of such senior officers as the applicant 

was risky and against the administrative i:nterest. 

A copy of the said letter 

classification as secret is 

annexed herewith and marked 

as Annexure - I. 

6. 	That, on receipt, of the said letter from 

Respondent No.4 the Respondent No.2 by his letter 

No. H/SS/74 dated 15.7.2002 had directed the 

Respondent No.5 to make an enquiry with regard to 

the said letter and the Respondent No.5 by his 

letter No. H/SS/LM/15 dated 22.7.2002 directed the 

applicant to submit his clarifications. The 

applicant immediately on the same date i.e. 

22.7.2002 submitted his reply with regard to the 

various incidents fully explaining the 

circumstances. 

Copies of the aforesaid 

hrthexed herewith lettersLare  

and marked as Annexure 

III, IV £ V respectively. 

7. 	That it appears that on the basis of the 

allegations made by Respondent No.4, the Respondent 

No.5 had by his letters dated 22.7.2002 also 

informed Sri Kushal Dutta and Sri M. Ali two 

patients referred to by the applicant and directed 

A
lt---r 
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-H&to inform whether the applicant was making 

• money in the process. 

Copies of the aforesaid 

letters are annexed herewith 

and marked as Annexure - VI 

& VII respectively. 

8. 	That the Respondent No.5 after making 

necessary enquires submitted his reply on 14.8.2002 

explaining the points raisedby the Respondent No.2 

and requested that the applicant be kept at the 

tr Lumding Hospital for better management. 

A copy of the letter dated 

H 	 14.8.2002 	is 	annexed 

herewith and marked as 

Annexure - VIII. 

H 	 9• 	That as such the applicant was surprised 

to receive the impugned order No.E12831111/130 

Pt.XI (0) dated 5.9.2002 issued by the Respondent 

No.3 whereby the applicant was transferred and 

posted at Rangapara North Hospital vice B. 

BasunitarY. By the said order Dr. Basuntatary ADMO 

was transferred to the applicant's place in 

Luniding. 

A copy of the impugned order 

is annexed herewith and 

marked as Annexure-IX. 

c• 
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That 	surprisingly 	the 	Medical 

Superintendent, Rangapara North Hospital released 

Dr. Basumatary on 9.9.2002 at the direction of 

Respondent No.2 and Sri Basumatary has joined 

Lumding on 10.9.2002. It will be interesting to 

know that the DBM (P), Alipurduar Junction under 

whose jurisdiction the Rangapara ,  North Hospital 

falls had received and re-issued the transfer on 

12.9.2002 and this fact will show the manner in 

which the transfer order was carried out in hot 

iaste at the behest of Respondent No.4. The 

applicant has gone on sick leave as per advise of 

Dr. R. Bhattacharjee. 

Copies of the release order 

dated 10.9.2002 and re-issue 

order dated 129.2002 are 

annexed herewith and marked as 

2nnexuré-X & XI respectively. 

That the applicant begs to state that the 

strength of doctors in the Lumding hospital is 24 

and on 10.9.2002 the vacancy of doctors was two as 

certified by the RepQpa&JNo.5 and the applicant 

can easily be accommodated at lumding. 

A copy of the certificate is 

annexed herewith and marked 

as lthnexure XII. 
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

For that the impugned order transferring the 

applicant from the Railway Hospital Lumding 

is illegal and arbitrary and as such the same 

is liable to be set aside. 

For that in view of the facts and 

• 	 circumstances prceeding the transfer it is 

apparent that the applicant has been 

• 	 transferred by way of punishment and as such 

the impugned order is bad in law and is 

• liable to be set aside. 

• III. For that, from the facts stated above it will 

be obvious and apparent that the applicant 

has been transferred at the behest of 

Respondent No.4 on extraneous considerations 

and as such the impugned order is bad in law 

and is liable to be set aside. 

For that the impugned order is tainted with 

malice and personal animosity and as such the 

impugned order is bad in law and is liable to 

be set aside. 

For that, the impugned order is a direct 

consequence of the complaint and request made 

by the Respondent No.4 and it has not being 

made in public interest and as such the same 

is bad in law and is liable to be set aside. 

For that, in any view of the matter the 

impugned actions of the authorities is bad in 

law and is liable to be set aside. 
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DETAILS OF REMEDIES EXHAUSTED: 

The applicant has no remedy under the 

service rules. 

MA.TTERS NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER COURT 

The applicant.further declares that he has 

not previously filed any application, writ petition 

or suit regarding the matter in respect of which 

this application has been made before any Court or 

any other authority or any other Bench of the 

Tribunal nor any such application, Writ petition or 

suit is pending before any of them. 

PRAYER: 

It is, therefore, prayed that 

Your Lordships would be 

pleased to admit this 

application, call for the 

entire records of the case, 

ask the respondents to show 

cause as to why the impugned 

order dated 5.9.2002 

(Annexure -IX) should not be 

set aside and quashed and 

after perusing the causes 

shown, if any and hearing the 

parties, set aside the 

impugned order dated 5.9.2002 
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(Annexure -IX) and/or pass 

any other order/orders as 

Your Lordships may deem fit 

and proper so as to grant 

adequate relief to the 

applicant. 

And for this act of kindness, the 

applicant as in duty bound shall ever)pray. 

9. INTERIM ORDER IF ANY PRAYED FOR 

It is, 	further prayed that 

pending disposal of the 

application, Your Lordships would 

be pleased to stay the operation 

of the impugned order dated 

5.9.2002 (Annexure-IX) so far as 

it relates to the applicant. 

10. DOES NOT ARISE: 

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN 

RESPECT OF THE APPLICATION FEE. 

I.P.O No. 	: 7G57Q. 

Date. 	: /.02 

Issued by Guwahati Post Office. 

Payable at Guwahati. 

12. 	LIST OF ENCLOSURES 

I. 	 As stated in the INDEX 



VERIFICATION 

I, Sri (Dr.) Anup Kumar Bhattacharjee, Son 

of Sri Bijoy Prasad Bhattacharjee, aged about 46 

years, Resident of Lurading in the district of 

Nagaon, Assam do hereby verify that the statements 

made in Paragraphs No. ...................... &................................ 

are true to my personal knowledge and the 

statements made in paragraphs No. 

4 JA....... are believe to be true on 

legal advice and that I have not suppressed any 

material fact. 

And I sign this verification on this 

day of September 2002 at Guwahati. 

Place:(JJPrUfl 

Date: 
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ANNEXUB. 

NDRTHEAST FRONTIER RAILWAY 
LUMDI3 DIVISION. 

Office of the , 
Divisional Railway Manager, 

Lumding 
21.06.2002 

T46 UVCON..2(SBRET) 

To 
SUt,Dr.Iaja Rajeshwari, 

Chief Medical Director, 

it F. Railway , 
Maligaon 

Sub :- Peace and harmony in Lumding Railway premises 

On 17th June 2002 there was head on collision between a 

' motor trolley and metre gauge goods train between Dihakho and 

Mupa Stations, which is about 54Kms. from Lumdlng in LUMDL'13 

BADARPUR MG Section. One RPSF young man of 27 years lost his life 

In this accident 

There is a concentration of RPSF men at Lumding and the 

arrival of mutilated body from the accident site rose passions 

at LMG • Even though in my absence ADRM tried to control the 

situation ( I was on my way back from BPB and were ought in another 

accident at 142 KmS. near Ditokcherra) situation appeared to. be 

getting out of Control. 

ADRvI has advised me that some of them were so violent that 

apart from using foul language they had even raisdd their gun in 

threatening posture towards him 

contd...2/- 
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RPSF and it is learnt went to the hospital late into 

evening and assaulted SSE/Works Sri Seth Who was the 

Offlcer_in.charge of the motor trolley involved in the accident 

Jand his trolley driver, who by that time had been admitted in 

the LMG Railway hospital. The general feeling of the RPSF was 

that these people were responsible for the loss of life of their 

colleague and later running away from the site of the accidrit 

while the dead body was still lying there 

In the night when the RPSF assaulted engineering constru-

ction staff admitted in the hospital the on duty Dr. Bhattacharjee 

Sr.DMO instead of critrolling the rising tempers tried to take 

advantage of the situation by making central the is sue of misbe- 

haviour with him by one engineering construction staff who also 

lost his temper on the scene after seeing that their supervisors 

and colleague admitted in the hospital being assaulted by RPSF 

without any check instead of the real issue of the "FPSF" 

assaulting the patients admitted in hospital 

As a Senior Officer it was also expedted that Dr. 

Bhattacharjee would send full report.S for , 
 both the incidences 

and try to cool the temper. However,in his report apart from 

being so ... 	report of attempted assault on him (when he 

was in charge of the hospital) there was practically no mention 

of what the engineering construction staff who were indoor 

patients in the hospital went through and who were the culprit 

suspects. 

He vitiated the atmosphere to the extent that the 

Divisional President of Employees union had personally complained 

to me later about the behavior of Dr. Bhattacharjee . He raised 

contd... 3/- 
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his voice In the meeting in the night with AD1 and CMS and 

other top union leaders when everyone was trying to cool the 

tempers and control the situation. Shifting of the injured 

accident involved staff to central hospital Mallgaon was being 

discussed to avoid further umpleasant iriciderzces in the area 

However it appears Dr. Bhattacharjee wanted to settle only his 

personal issue even if meant disharmony and Increased animosity 

In the Society 

This is not the first instance of this type Dr. 

Bhattacharjee Is in the habit of inciting violence against his 

colleagues and Senior Officers • The two recent incidences are 

listed below :- 

The local MLA complained to DMI that doctor on duty 

was reported to be drunk. Sr.DPO, DSC,ADIRM and OMS were sent to 

the hospital to check and report. By the team reached hospital 

the doctor had left the hospital and had gone home. It was 

decided to visit his home to verify the correctness o 1f. the 

information. The information was found to be incorrect. 

It was reported that some of the doctors were using 

the cabins in the hospital for residental purposes,however a 

check by DSC,Sr.DEN,CMS ad Sr. DPO no cabin was found to be 

occupied by any doctor. After both these Incidences Dr.Bhatta-

charjee instead of feeling relieved that none.Was found guilty. 

and Railway's image improved tried to incite violence by 

telling has colleagues that DRvLhasno authority to interfere 

in hospital work and all doctors should unite and refuse to 

accept the authority of D}14 

contd.. .. 0 4/- 
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Sanitry prevailed and there was no unusual incidence.His 

main grouse appears to be that he is not been permitted unbrid.e 

private practice of which he is habitual • He has been found to 

be missing from his 'scheduled dut' hour from the hospital but• 

sits late in the night hours for private practice. This charge 

may be dIfficult to prove on papers but is still a well_known fact 

to everyone &n LMG • It is also learnt that he was transferred on 

only such charges from BPB to LMG He has also been referring 

Railway staff to outside private doctors in Guwahati informally 

(Sri (ushaJ. Dutta SSE/Works LMG and Sri M.Ali DACOS/LMG are two 

recent known cases) and is suspected to be making money in the 

process. 

The situation in LMG is tense. The area is surrounded by 

difficult terrain and the staff in general is tried of dealing 

with the militants' in the sections around LMG . In this yj 

volatile atmosphere it is felt that the presence of such senior 

Officers with his kind of temperament is risky and against the 

administrative interest. 

He may be a good physician but his presence in LMG is 

fraught with serious danger and it is therefore recommended that 

Dr. Bhattacharjoe Sr.DMO/LMG may be transferred out of the division 

and relieved on top most priority 

Sd/Illegible 

21.06.02 
Cbpy' to :- 	 (ASHUTOSH SWAMI) 

Divisional Railway Manager/Lumding. 

Shri Vipan Narida, 	0/C Copy No.4. 
GtvNFR(Copy J'b.2) 
Shri M. K. Dev Verma,CPO/ NFR(Copy \b. 3). 

p 

0 • • . . . 0 0 . . 
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N. F. RAILWAY 	(X)NFI DENTI AL 

	

No, H'SSILMfl15. 	 Office of the 
Cluef 	SUpdt 
Luntlin&dt. 227.2002 

To. 

DKHattathaxjee, 
Sr. L'KVLunling 

Sub:PeaceandhanrnyinLumdingR1y. 
prns.s: 

On 11h Jun&2002, the was an acxident ben Ehikl o and 
Miipa station in LMG - BPB MG section and one RPSF young irin of 27 
yrs. lost his life in the adI. 

Th e  we a n 	tion of RPSFnn at LuTding and th the 
night they asslted the Enneering Construction staff adnitted in the 
hospital. 

/ 

It was all egei1 that you being the on duty doctor instead of 
centrofling the situation rath highlighting the misbehavior with you by one 
Engmeermg COflStrUCtiOfl 512ff 

Moreover it was also alleged that you had refred ?vfr. M .Ali, 
DAC1/LMQ and Sri Kushiil Eit SSEJWo?icslLine'LMG to Private 
dOctors at Ouhati and suspected for ruadng money in the process. 

It is requested to submit a vivid picture of that nigh.t irkddence 
arid your darification regarding the referred cases at the earliest for further 
process of the case 

	

- 	 Quief Medical Supdt/LMG. 

(djt 

A S 
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he t:iS/lAnuding. 
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tIuitioo 

''our tt'(1'r 	l:/i, 	/J 	dt. 	2 i1(t(1 

	

f>n 17d  jwi/2002 I wu: on 	iu;II Iv duty how 13.00 .1)0 110 itf o wut1 	nd 

tboui I 1,.00 )u, three inj ured pal ients v ho sustai ad 	uwie in counectioO with cd i ion 

with Motor Trolley aiat Uooci' troio ni V haku 	N 7 liI(h4, Aiuii were aditnt te 	o 

Male Surgical Ward . N.F I niwy IiospiIa Luuuduuig 	At about ?0. I 	hrs. I üt 

massage iiom wy hopiI.ai staff that souuc securily persoiiel 	vilii a ins en(crU oft. 

Suntical Ward arid were heatiii the injured patienu. Then and there as a in argt ol 
asuaity , I (hough it piudnt to i idbruu the Pol ice, and URM While I wa.'- coriuiethu 

thrQuglI phone Police and I) Rfvl ut [hut Ii tJLt. OLa' RIy. 	LIIJI (I coustrUc (iou dep 11. 

Tro!}ymon) nuijued Sri Subo I Cii. I)y e nteied uito I 'asi ultyfilld I CacleLl vu o1 iitI y kk oh nic. 

He has atteupteCi to assouti mc by tiuowui Cauu I y Tekpho ne and lilting and p uLuui 

the table toWards ine, , but foil uuatelv wy di et'r. anubuhince Staffs, and some of rru 
patients iukrfered and protected nue, He ha ak& used 2busive hwiguage. Vui of Mr. 

Samir Kaiuti Das (injured Motor Ti 01 hey Du'tve wa also present and charcd me (or not 

proViding protectioi to her husband iiowe.'t.. idt iniately 	could contact [A)cu Po ice 

and requested them to ttnd Rhy. hospital iinmed;atet for providing security 
in We mean time Connuiandani RPSF Mr. Mo arrived with his lbrce and enquire'1 
abuL the. matter in the Stugical Ward I iiiet hum personally and told him aboul ihe 
coiplaint of Surgical Ward and equeted loiu to provide security towiirds sick 1.,atienb 

of te hospital. I have handed over Mr. Suibol Cit. Dey TrofleyweuL.' Cow'LMG who ita 

misbehaved. and Uied to asauIt mc physically in the Casnity lew rnuuiuitc'4ck to uo 

fault of nui rue Mr. Suhol Ch. Dey uIo con fsed hi guilt 	ft1 of Cninaiudani 

.Afler few uhinu(e Local Police nn ved to rpoue to my Felephonte call and ta;ted 

their niqiury reirdtng (he unpleasant 11c1 deric in We hiopital.. Mr Suiwl Cli. DeV 

Trolley men Left hoHpital befrc Local Pou ice an'ivd Mu CR. Seth. 1OWtCoi LM(. 
and otliet njurd Troiheyman Mr. Kallowaj were inIcrrogatel by 11w Pohuee. Pol uco told 

rue to submit one FIR iegardiug the incidence lbr their tormal inquiry In the Iucatu ;.inc 

ADRM/LMG ( ORM was out oh head u".) MLMG s. DOM. >JN(( *on) kind o 

Sr..Doctors arrived to the poi arid have cuiqWn.i about the niaIer . But siu)ruutady 

neither lOW iCon Mr. Seth nor his Trohtcyiutan Kuiowar did lodge any deIiite coutpiioit 

aias't any body to Police 	
'O/ RPS1' or th 'PM. regarding the allegation .h L'1O 

assault by the SecuritY porsouineI 

(:.uul. 	2 

; 

: 	

'- 
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Then it was decided to suttle the nmtter departmentally to keep the iruage 
of Railway in pesence of ADRM, CMS, Sr.DOM , XEN/Con, Co. RPSF • Sr. Doctors 
and the reptorentatives of two recogaied Unions iu (M3 chaniber. It was also .1ecided 

fl presence of every bbdy that i.( Dr. A.K.BOhattacher .1 ee, Sr. DMOILMG) will not 1buLit 

any FIR to Police regardiri ally incidence But the unpleasant incidence that took ptae 
with nie ( as on duty Casualty doctor ) will be invetiakd departmentally and the culprit 
will be brought to the took and will be punished immediately on receiving one written 
complaint from my end.. Accordingly I lodged cowplaints to CMSII.MG aniast Mr. 
Suhol Ch. Dey, Trolley manICon!LMG vide my ktter No. !lil di. 18.6.2002 which wus 
duly 'forwarded by CMS to DRM with a copy to all concerned inciudiu.r L)y 
C2E'ConJLMG vide CMSs letter No. H1SS/LMJI.5 dt. 18.6.2002 for initiation of 

dcaitxnental action. 

tuFt 

In view cC the above context, [ 811ould like to say, that I had dic.hagec1 

my duty properly and I had not ihikd to control the situnlion My lacumie nuiy 
kindly be detected afler obt.alning propej .  evidence from all eye wibesses namely Mr. 

Kartick Cli. Malakar )  T. Boro, Ranjit Malakar ,On duty sister of Surgical Ward, Mr. Sibu 
Dutta of Refugee colony of LMG and other staff present on that day by huicling an 
enquiry of two isolated incidencea that took place in the evening of 1,6.200Z. 
lrrvestigati.ng  Police Officer, Co. RPSF and other Riy. Officers present may aho 
enlighten in the later part of the incidences. 

 

hospitals and the nfortu nate doctors are a1wa 

fo owig death of nc PSSLYOUD& inin of ..7yrj.,. Q.QkY_!iL tho 

by 
FtPSFrnenwcreinhoAik mQ91 iLict 	.ft&_thL&!.Y  

taft dut. to recent loss of thcmr Lu.nd's1d uitht tccLdt.flt So jyi'.ghg 
on the parjçf_RJ1 	 E_!1_t 

I on duty Casualty Officer, who had no idea about 
the situation of the. surroundings, was suddeiily attacked by hostile Rly. Stall of 
Construction departmneni br the allegation of provision of occurity to their pinu. 
However 10W/Con Mr. Seth and his staff had no courage to (1k ittunediate cophuin 
igainst the so called PSF peoj)k who were alleged to be the culprit otthe that iucikiice 
in the. hospital and thereby lost the merit of an assault cape. I was also obstrucred and 

convinced by ADRM and CMS t Out Ii Lung FIR. to time Police , otherwise the 

situation would had been different. Actually almost all matters ended aller negohatiori iii 
CMS chamber in presence of every body when LOW/Coit and his sratf did ot ide any 

complaint regarding as.sauit to them 

toutd. .31- 

,-J,., 



Kj 

/ 

- 

'Fhe pi1 only 	Nvas iny pe sonal comphunt aaiit Mr. Subol 

Dey. Trolkynien who hurt badly the sentiment ot aH the doctoN of,  Luinding iUy. 

r Doctors present incItdiu CMS /LMG were also not iisfied with die 

Urnou' proposal of begging 5iflhI)}C 4)OlO by Mr. Subot (.h. Dey to Dr. 

AK.Bhallachas:iee for lth at1eipt of assault wd act of obstruction to duty of a RJy 

Officer. The incidence can not be cotisideied as inip1e outburst as highlihted by the 

1r&son peopk it is a matler of pity that though doctors aie also a human being but they 

have no right to show their outburst of their sentinint even they are hein threakutd or 

beaten 

r: 	 no2 L 9JL4 

P--- 	L2 sub 	LC kLUt 	 1Ifl_ijflLP onof 
With 

jgXj9j I think, I hive controlled (he situaliwl as it was rightly to be handled and 

there wa no lapse what so ever on my part However the assault on the on duty medical 

officer and obslruction u his duty s ;tlso a crime ed to b punished and highlightiizg of 

it can not he terme<l a' over react ion on my ptit 

Tlmiing you 

B wr ~ tr 1.1 
Sr. DMO/Luniding 

C. 

/ 

I 
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Dt 22.7.2002 
: CMS/Ljth 8  

Sub RoftqTal offr. M. A1i DACOMG 

Ref: 
Yow .  letter No WSSIfW15 dt. 22,7,2002 

I have the honour  10 tae 
thai Mr. M,AJj, DACOS/LM(j hs been ufThrin fro paJpitatjo Since long tiw0 nd wa consulted Dr. M.KSr-jj Sr.bMO/C1LG He Pcbed him to tJe Tab. Jopfj but he 

was not CCI ieved of üne and few month bark once he 
ot adztt in ICTJILMG for erne 	Then I came in contact of Mr. AU for the first lime. I thd one ECG on adm 	and dignoscd the case to be W.F.W Yflome which is a defçt in his head where ParoxyaJ Supranjcuj 	tachycrdja is the cardinal preseuajjfl' I told him frankly about his d tiut it might frob1 him in future, inspite of regular medicati He becaj'ne nervou and sought 

my advice J changed Tab Isoptin and started Tab. Cordaro - X and aisd him fake a third Opinion from a C r(lioh)j( I  Prof and 	 sugtj th n 	fne o Dr. heI of the depart tnent of Cardioio, Guw'j Medjc Coflege and Hospit whom he consulted later. Prof Bhatachad advised 
him to Connue the sne medicine whai I presjbed but 

mention in Hs presiption ( Copy of which may obted from Mr., Au ) that if 619 trealinuat tailed he may require Radio frequency ahlakioit Of ab(!1T,,Ult path in thture. 

This is J about the vivid picture of the case of Mr. All , DACOSftMO whom I 
refTed to a renoed Cardiofo of Guwatj Medical Coile e but not ta privaj doctor of GuaJzj ,oiily for his own benetit without any niotive of Wir. Therefore Ck1SJLMG 

is requeed to rake Mr. Au's st't,enent to provo the authenticii,y of 
the fitct n rratd by me .If my statement is found correct he charge brought 
gainstme maybe withdjwn forthwith and natural justice may be conferred 

Sr. DMO/LMQ 

)fl 
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• 	1 	To. 	 - 	 DL y7.20O2. 

CMS/Lurnding. 

Sub : Referrai of.Mr. Kwthal Dutta SSE/WOIIeJLine/LMG 

Ref: Yot letter No. H!SS1LMJI5 Ut. 22.7.2002, 

I have the pleasure to state that Mr.Kushal Dims, SSEAVorkfLine/ljj(] 
conuJted mc once in his life lime about 1 4 year back in my chamber of ltJy. HopitaI 
ILMG in the evening hours. Mr. Dutta stated me that he had been sufiring from hcst 
pain with paipitatiou since afternoon He also told me that he came to Casualty and 
consu!teçl Dr. (Mi's) B. Kurnari, ADMO/LMG at about 14.30 hrs. and then to Dr. 
'N.Moir. ,Privale Practitioner but without getting any relief Dr. Moitra advised him to 
consult the as he might. had some Cardiac problems . I did one ECG iinruediatch' and 
observed him for 'A hr. in ICU but I did not fbund any thing spciflc and told him 
frankly about my observation and assured him Then he left the hospitai . This all about 
the case history of Mr. Kusbal Dutta whoiri 1 did not reftr to any doctor of Cinwahati 

erefore CMS/LMG is requested to take Mr. Duttas St'enwnt to wove 
theuthaticty of the fact narrated by rime. UT nmy statement is 1und correct amid 

- 11h 

	

	alleation anst me is not proved it is sufficient to ViiKliCate all other charges bmou,ht 
against me and complainant may be. consideredas viridctive. 

(Di. A.,J3titac arjee 
Sr. DMO/LMC; 

l 

PrA 
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N. F. RAIl .WA Y 
	

(.ONfl EENrTTJ\.L 

No. /SS/LM! 1$ 
	

( )i1icc of ,  the 
iefMedicI Supdr. 

.unxlingcIt.22. 7. (X), 
To. 

sri Kh1 
SSFJWorks/Une/L,MO. 

Sub: Alle.uon anst {. A. 	iatlathar 
Sr. DM'D/ J ...u.mdirg. 

'ihere r''an aile non rajstil aiins1 Du. I att&tharjec that he 
h.xIrefening you to ouLsde privir cl(xctoo, 1 ii 	aild st.tsixcte.'1. Rr 
rriking money in the pr(xes. 

Woild ou ndiy ntth 	this 	 the aualmlicaty 
of the allegation, for ftirther process otthc case. 

An early repty is roquestod.  

/ 

t'ief vicxIical Sujxlt'LMG. 

i1. 



Q-iief Mechcal Supdt'LMG. 

¼ 

I 	¶ 

NF.R1LWAY 	WILDEMAL 
h H'!SS/LM/js 	

Office of the 
• 	 Qiief Medi 

I. ndindt22 7 2002 

Sn M All, 
DAXS/LMG 

Sub: 	ep  6cn. P-24 11.5t 
• hr. DN'XYLumding. 

The 4 an all 	onrajsej ainst [. aiattachee that he 
had refethng you to oulside private doctors In Guwahat and suspected for mald  

Would you kindly irtimate this office regarding the ewhenfidty of the allegation for fu therprthss of the case. 
• 	

An er1y reply is rd 	ted. 	
/ 

31*1~4 
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1. WS/LM, i 5 

To, 
CltvII)'ivhjJ iaoj 

(.Nfl7I I)II} f] AL 
N. {'. RAjV 1AVA Y 

(:)ftice of t1'ft 
r1vk1ica1 Supdi 

I ,flh1(hfldi 14 

Sub: Pcce and hmon:y in I ,iundin' ! - J( LraJ lVeinscs  
Re1 CM! it/i ( ' S (' n 1 dniia1 ktte, VU 	VSS 174 

di I 

V 	
o ii.' kUci 11cI1iu)lkj iboc 	J 	i() inlorn, 	m th 101 1Vrn; fi v, ur L1LJ rI 1S 	ii (1 	U 	t.i)0I) p1 

On i1 June/2(02 there was a head on collision between a Motor nIolley 
and MG. Goods Train between Eakho and Mupa station, the 

de1 of which 	
in.matc to yow otlice imimdn;e1y . ftllong the 

accident some untbiThnat inddencc happcied
Railway Hospital /1 	

g Some of the RPSF .Jawans concrlrateJ at Rlv. hospiial 
.being agitated seeing the ck 	txdy of their collegiie and they rflisinterpreled 

that the incidence happened due lo e1ginrjng people, one V 	
SSEfrks fhr ls wung dedsion to stu1 the Motor ftofley VJ 

innsequen of the acdent , Mr. Set1 and o1l 	Tro11' men ''e adrnitt, 'lhe R1F Juis br 
their angLush cum to hospitrd and asauJted the enjneenng people 

(t4LdIy (tULy 
• 	7Sii 	ti it 1! 'SF Juwi ills (Al I l( Wt ,  iuld l ii 	d I );pL1a}, I 	I at1 

ij) Ii'oii all c 	1Cfl]. JR the  
T/MJQin/LMQ under Mr. seth \L5 fl()Ved .seeilig his n•s iUiLUSsInCII 
[11W rusFuxi to Casualty and al)usxI and assaulted ft. J'hUlacheij 	by • 	throwing the lelephone fuld tiiting the table to Dr. EihaIladlerjee,j)R, 
Coniniandant and OC/Loca[ PohcLMG and myself all came to rescue Dr. 

chejee and also to tack]e the adverse situation . DPM narrated that 
a J}j 	to give more inlporuuice to the incidnce 
happened with him due to assault of Mr. J)y. but actually in CM chamber 
üeseno, of ADRIVi, (fl'lt RN, XENi(o and all the Union offlaals 
WdS busy to t&Jde the overall siLu lion an' I finding out for some peaceful 
solution of the tense situation, 



- / 

Regag the se repoit giv by MJA 
thu ft K K.IL cnk on thuy WRi vague and iuiJ Jfl(X)n( 	nj by 

ADRM Sr.f)pO DSC and m j f : 

	

also 	1Ji the Cabin Wlk it is tbd bin Ws hull 	tJi 
genume Patients. 

Now the 	Loi ii 	lliav I ani 	ini i.in'j y u 
rrcth 	Uie 1)riv1te pruc1jc whj(± 	)pJ tilr 	IM,s ifltruj 011  
04
Re -dj 	J, 	it1cerj 	,s 'idj: 	Mi. Al i 	DACC)S aii I 4 	t\'Ir, KusJ,: ij 

	

f1 VWO:-k!IM(I 	[he i I Wi 1k' d 	t r.s I >i 1i,ijij 	ii t, ui 	uncJ 
Ui 	

lfl)jfl J , t1IU kb 	ee i Neil 

	

I 	 I liffi ftidj1g 
PJlm di >1 ie by ft I wt 1uic:h, 	L 11f U It' 	 I 	lnUesu ly th;o j1aJ a viUii: ile  I vw1rding the ftXi[ set back in the 

DRM re onic1 
Lransj of f. 	

is to 
thouJt for, Dr. 	tacJ 	is Vy 	1xtt 	

and only 
in the hospit 	Ior any Mlj 	 of the RI)'. P0Ptaton as a whoj and alSC) the cioelOr an(j 	

Of LLuncjj 	1 \'Ori is on him 	is nun 	R t,J uid NkbLI 	vey cIIejeij, 
I em Lo geuin rcprAtft)fl 

from Various (n 	tbr recnhion of I at 	for 	O 	iflb-: So rnachjec th 
aU 	

as per 	
ol' L)1jt 	, a suitable rntist 

he providc(I br the biefl and \vf 	01' Rly I)opuiain 
of Lurnding Divisj01 

Ly I on I:eliidl ul 	di u j 	fkrng 	 dueh 	
I:uj .sZi I ul 

j 	
id IJie R Iy bet.iejjciuuj 	w1w)j 	)i Lunicling you to

IUtadiere il LAL171diag  hsr I)eI 	
(11' li IR)spitud 	\\f1s  lc) k1, j).:e and 

t4tit )nyii1 Wy. 
l-kspital Lthndtrig 

'1 ha 	n 

Y() urs ththfull)' 

(Di. CLLs , 
(J1j Medical SUp(Lt/J vç; 

I) 

S 
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I 

The following transfer & posting orders ae issued with mmiediate otieci 

Dr. A K Ohattacharjee S1,DMOILMG is b 
Ell 'Sfef I ad in he same c:city  posted at RPAN hospital vice Dr. B Basuniatri 	

arid 

Dr. B. liasumatri ADMO/RpAt lcspiH is 
VflSlt 	ni the sm c urty • and posted at LMG hospital vice Sr. No, 1 above. 

ThIS issues with the approval of General 
Manager.  

/ 

(I 	1< 	.Siili) 

Fur (1] 
N, 1J283/111/1 3O-PtXl(0) 

Copy ibrwarded lbr infoniiat ion and ncccssy 
i 	w t( 	- 

I. cMD/MLc, CVO/1LG FA & CAQ/ji,\ I, 	I ) RMI)J1(P) & DAO/iiç & AIDJ 2, 	CMS/fwIG & APJ)j 
3. 

PS lo GM, 
ASStL. Secy. to AGM 
Doctors Concerned 

{I 

i)v (l'OIGAZ 
101 (ilNl:j1\j 	MANA( IFR(j)) 

: 

I 

) 

- 	.- 
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EG14119(Mcd) 	 Office of the 

	

ted:,09.09.2002 	 Medica' Superintendc,it 
NJ7.RailwayiRangapara N 

Dr. Bisheswar l3asurnatary 
ADMO/Rangaparallorth. 

Sub: Sparing on Transfer 
Re1 GM(P)IMLG's Ofice Order No. 18/2001(MEDICAL) 

Dated: 05.09.2002 

To 

 

In reference to the above office order and as per the directive of 
CMD/MLG you are hereby spared from this end on 09.09.2002 AN. You w athised to 
report to CMSILMG for your further duty. 

Transfer pass is enclosed herewith for your onward journey. 

H. 
1)r. S.K. Deka 
MS/RPAN 

Copy forwarded for information and ncccssaiy action to: 
CMD/MLG, CVOIMLG, FA&CAO/MLG, 
GM(P)/MLG 
DRMIAPDJ, DRMILMG. 
CMS/APDJ, CMS/LMG. 

• 	 5. DAO/APD.J, DAOILMG 
6. OS/P/RPAN 

/ 
Dr. S.K. Deka 
MS/R1'AN 

; 

- 	 . I 



OFFIC E 

DrRiONAL RALWAY MANAGR (P) 	,/ 

N.FRALWAY! ALluRUUAfl J. 

DATED: 	•O-O2. 

l terms of GM(P)IMLGS office order No. 1812000(MediCal) under his endorsement No. 

E12831i1l1i30 
- Pt. Xl(0).a.t?d 05-09-02 the following Medical Offic have been transferred and 

posted as under :- 

Dr. A.KBhaUaCharjee Sr. DMOILMG is transferred and posted as Sr.DMO at RPAN 

vice Dr, B.DnsumataIi, 
Dr, B. BasumatarL ADMOIRPAN is tranef cried nd posted as AUMO at LMG vco 

Dr. A.KBhatiaCharJee. 

This \ssue with the approval of the competent authority. 

AFO 
For DRM(P)/APDJ 

NQ. E/283143 (Med.)AP-Pt-ll dt 10-09-02. 

/ 

I. CMD1MLG, 
PStoGM, 	

. 

FA & CAQ/EGPJMLG 
4, Dy.CP0/GaZIMLG 
5. DRM(P)/LMG 

fr DAO/EGNLMG 
CMS/APDJ, 
MS/IC/RPAN 
Sr.DAOIEGNAPDJ, 
Officer concerned. 
OS to DRM for appraisal of Dl1/ADRM. 

,1 

FPDJ 

• 	 I. • 	
.. 
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Bos of Docto1 Of LUrnWJig Hopiaj 

CMS 	I 

Sr. I)MO 
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